IN THE CENTFAL AUMINISTRATIVE TRIEUNAL, JATPUF EENCH, EE}

4

JAIPUR,

G.A. Mo, 335/93 Date of Aeciszion: 7.4.94
GOPDHAN SINGH : Applicant,
VERSUS
UNICN OF INCIA & ORS : Fespondents.
Mr. J,F, Fauchik : Councel for the aprlicant.
Mr. ManZsh Fhandard ¢ Erief Holder for
Mr. S.5, Hasan : Counsel for the resrondents,

Hon'ble Mr, Justice D.L, Mehta, Vice-Chailrman

PEE HON'SLE MR, JUSTIZE DL, MEHTA, VICC~CHAIRMAN:

Heard the learned oounssl for the parties. Mr,
Manish Ehandari sulmits on behalf of Mr. 5.°, Hasan that
the bills have not been submnitted, Mr, MNaushik submits
that the TA/DA bille vere submitted and they have been
returmned. Mow, it iz Jdirected that the billes msy now be
submitted bafore the AEN{MNorth), Western Faillway, Yota

Yivizion, ¥ota. He will examine +he bills subritted

and pases necszzary oriery therson,

%)

R The pereons who have to go beyond S kme are ertitled
for TA anc.PA according to the rules, The hills zhould be
somtinized imme&iately'ani necessary criers either £or the
pavitent ¢f the bille or rejection thereocf ke paszszed within
a period of thresz monthe from the receipt of é copy of this
order,

'3. The C.,A, iz dispoesad of accerdingly, with no order

as to costs.

Delie MEHTA A
Vice=-Chairman




